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By Hon'ble Mr . Kuldip Singh, Member {J)
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created with ratrospective offect and claiming that
respendents should have fitled these vacancies In
acoordance with new riles
8. Respondents have conteszsted the OA and have
statad 1ha hese posts have been mads avaitable az a
sigaisd ina 1882 posis ave De nags ayv

i

conseguence o©f the agreement betlween the aspondents
and the JT0 Association. A Committse undsr  thse

Chairmanship of Advizcr {(HRD) was ceonstituted to

S¥Xamins d  suggest remedizl maasuras e avoid
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saniority had been revised as per the judgment dated

20.2.1985 of the Lucknow Bench of the Allahabad High
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Court in the case of P.N. Lal Vs,

e recommendations of the High Powsred
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Commities, 2838 posts of SDEs  were created for

upgradation of JT0s ¢on the baszis of "Matching Saving

Principle’ The promoticon tisl wa

result of fastual =error bassd on the infermation

sgdditicnal 1888 posts wers reguired, over and above
2838 postsz already created through upgradation Thus
theasas 18688 posts ars not freshly created posts, bul

revargion of psrsons who had already besn promotad

7. We  have heard the ltearned ccunsel! for the

cartias and havse gone through the re
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a, -~ The only controversy is whatheos the 1888
poests created by respondents’ vide order dated
15.10.98 are to be Filled up in accordance with the

new Recruitment Rules or the o!d Recruitment Rules.

that these 1688 posts have beoon made available  from
1823 :tse'{)tc avoid the reversion of perzons already

prcmctéd; and hence respondents action .an issuing

interfersncs, ndeed the guestion of filling up thasze
C> 12989 posts by application of the nsw Recruitment Rules

L S

above Pore =zc, as applicantz do not deny the

specific averments of private respondant Nos. 2 and 3,

re

h
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that o¢fficers have already joined promotionsal

tz, therefore, dismissed. No costs
.
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(S.R.Adige
Member (J) , Vice Chairman(A)
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